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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (i)   

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 
 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 23 िनवरी, 2026 

 सा.का.जन. 62(अ).— कें द्रीर्  सरकार,  वार् ु(प्रिषूण जनवारण और जनर्ंत्रण) अजधजनर्म, 1981 (1981 का 14) 

की धारा 21क द्वारा प्रित्त िजिर्ों का प्रर्ोग करते हुए, केन्द्द्रीर् प्रिषूण जनर्ंत्रण बोडा के परामिा के पश्चात, िो भारत के 

रािपत्र, असाधारण, भाग 2, खण्ड 3, उप-खण्ड (i), संख्र्ा सा.का.जन. 84(अ) तारीख 29 िनवरी, 2025 के अनुसार 

प्रकाजित दकए गए थ,े (जिन्द्हें इसमें इसके पश्चात उि दििा-जनिेि कहा गर्ा ह ै), भारत सरकार, पर्ाावरण, वन और िलवार्ु 

पररवतान मंत्रालर् के दििा-जनििेों में जनम्नजलजखत संिोधन करती ह,ैअथाात:्- 

1. संजिप्त नाम और प्रारंभ.- (1) इन दििा-जनििेों का संजिप्त नाम वार् ुप्रिषूण जनर्ंत्रण (सहमजत प्रिान करना, अस्ट्वीकार 

करना र्ा रद्द करना) संिोधन दििा-जनिेि, 2026 ह।ै 

(2) रे् रािपत्र में प्रकािन की तारीख से लागू होंगे । 

2. उि दििा-जनिेिों के पैरा 2 में ,- 

(i) उप पैरा (1) में, खंड (ख) के पश्चात जनम्नजलजखत खंड अंतःस्ट्थाजपत दकर्ा िाएगा, अथाात:्- 

“(ख क) ' रजिस्ट्रीकृत पर्ाावरण लेखा परीिक' से पर्ाावरण लेखा परीिा जनर्म, 2025 के अंतगात पररभाजषत पर्ाावरण लेखा 

परीिक अजभप्रते ह;ै”; 

(ii) खंड (ङ) के पश्चात जनम्नजलजखत खंड अंतःस्ट्थाजपत दकर्ा िाएगा, अथाात्:- 

स.ं   61] नई दिल्ली, मगंलवार, िनवरी  27, 2026/माघ  7, 1947  

No. 61] NEW DELHI, TUESDAY,  JANUARY 27, 2026/MAGHA  7, 1947  

सी.जी.-डी.एल.-अ.-27012026-269608
CG-DL-E-27012026-269608
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“(ङअ) 'ऑनलाइन पोर्ाल' से एकीकृत सहमजत और प्राजधकरण प्रबंधन पोर्ाल अजभप्रेत ह;ै”; 

(iii) उप परैा (i) के स्ट्थान पर जनम्नजलजखत उप पैरा रखा िाएगा, अथाात्: - 

"(2) उन िब्िों और पिों के, िो इसमें प्रर्ुि हैं दकन्द्त ुपररभाजषत नहीं दकए गए और अजधजनर्म र्ा जनर्मों में पररभाजषत हैं 

वही अथा होगा िो उन्द्हें अजधजनर्म और जनर्मों में क्रमिः दिर् ेगर् ेहैं ।" 

3.उि दििा-जनिेिों के परैा 3 के स्ट्थान पर जनम्नजलजखत पैरा रखा िाएगा, अथाात्:- 

"3. सहमजत तथा िुल्क के जलए आवेिन का प्ररूप.- अजधजनर्म की धारा 21 के अधीन औद्योजगक संर्ंत्र स्ट्थाजपत करने र्ा 

प्रचाजलत करने के जलए सहमजत हतेु प्रत्र्ेक आवेिन पहली अनुसूची के अधीन जनधााररत प्ररूप में दकर्ा िाएगा और उसमें 

औद्योजगक संर्ंत्र का जववरण अंतर्वाष्ट दकर्ा िाएगा और प्ररूप में जनधााररत अन्द्र् जववरण िाजमल होंगे तथा इसके साथ 

र्थाजस्ट्थजत, राज्र् सरकार र्ा संघ राज्र् िेत्र प्रिासन द्वारा, इन दििा-जनिेिों के पैरा 5 के उपबंधों के अनुसार जनर्िाष्ट िलु्क 

भी संलग्न होगा।" 

4. उि दििा-जनिेिों में पैरा 4 में उप-परैा (3) के स्ट्थान पर जनम्नजलजखत उप-परैा रखा िाएगा, अथाात:्- 

“(3) एक बार अनुमति तमल जाने पर, पररचालन की सहमति िब िक वैध रहगेी, जब िक कक इसे इन किशा-तनिेशों के परैा 

13 के उपबंधों के अनुसार रद्द नहीं कर दिर्ा िाता”; 

 5. उक्त किशा-तनिेशों के परैा 5 में,- 

(i) उप पैरा (1) के स्थान पर तनम्नतलतिि उप पैरा रखा िाएगा, अथाात्:- 

“(1) राज्र् सरकार र्ा संघ राज्र् िेत्र प्रिासन 5 से 25 वषा की दकसी भी अवजध के जलए प्रचालन की सहमजत हते ुएकमुश्त 

िुल्क अवधाररत कर सकता ह,ै िैसा दक पररर्ोिना प्रस्ट्तावक द्वारा आवेिन दकर्ा िा सकता ह:ै 

परंत ुपररर्ोिना प्रस्ट्तावक को ऐसी फीस का भुगतान 5 से 25 वषा तक की अवजध के जलए आग ेबढान ेके जलए उस अवजध की 

समाजप्त के पश्चात करना होगा जिसके जलए पहले एकमशु्त िुल्क का भुगतान दकर्ा गर्ा ह।ै” 

(ii) उप पैरा (2) में "राज्य सरकार" शब्िों के स्थान पर "राज्य बोर्ड के परामशड से राज्य सरकार" शब्ि रखे िाएगंे। 

6. उक्त दििा-तनिेशों में पैरा 6 के स्थान पर तनम्नतलतिि पैरा रखा िाएगा, अथाडि्: - 

“6. सहमजत के जलए आविेन पर िाचं करन ेकी प्रदक्रर्ा.- ( 1) सहमति के तलए आवेिन प्राप्त होने पर, राज्य बोर्ड अपने ककसी 

अतधकारी को आवेिक या अतधभोगी के तनयंत्रण के अधीन दकसी स्ट्थान र्ा पररसर का िौरा करने और जनरीिण करने के 

जलए, आवेिन में किए गए तववरणों की सत्यिा या अन्यथा की पुति करन ेके तलए या ऐसे अतिररक्त तववरण या जानकारी 

प्राप्त करने के तलए, जो ऐसे अतधकारी की राय में आवश्यक हैं, प्रजतजनर्ुि कर सकता ह ैर्ा संबंजधत पररर्ोिना प्रस्ट्तावक 

आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन दकसी स्ट्थान र्ा पररसर का िौरा करन,े आवेिन में दिए गए जववरणों की सत्र्ता 

र्ा अन्द्र्था की पुजष्ट करने के जलए र्ा ऐसे अजतररि जववरण र्ा िानकारी प्राप्त करन ेके जलए, िो ऐसे रजिस्ट्रीकृत पर्ाावरण 

लेखा परीिक की रार् में आवश्र्क हैं, रजिस्ट्रीकृत पर्ाावरण लखेा परीिक की सेवाए ंले सकता ह।ै 

(2) उप-पैरा (1) में जनर्िाष्ट राज्र् बोडा का अजधकारी, उस प्रर्ोिन के जलए, दकसी ऐसे स्ट्थान र्ा पररसर का जनरीिण कर 

सकता ह,ै िहां जचमनी से ठोस, तरल र्ा गैसीर् उत्सिान र्ा पररसर के भीतर दकसी भी स्ट्थान से भगोडा उत्सिान जनकलता 

ह,ै और ऐसा अजधकारी आवेिक र्ा अजधभोगी से जनर्ंत्रण उपकरण र्ा प्रणाजलर्ों र्ा उसके दकसी भाग से संबंजधत कोई 

र्ोिना, जवजनिेि र्ा अन्द्र् डार्ा प्रस्ट्तुत करने की आवश्र्कता कर सकता ह,ै जिसे वह आवश्र्क समझता ह।ै 

(3) उप-पैरा (1) में जनर्िाष्ट रजिस्ट्रीकृत पर्ाावरण लेखा परीिक, उस प्रर्ोिन के जलए, दकसी ऐसे स्ट्थान र्ा पररसर का िौरा 

कर सकता ह,ै िहां जचमनी से ठोस, तरल र्ा गैसीर् उत्सिान र्ा पररसर के भीतर दकसी भी स्ट्थान से भगोडा उत्सिान होता 

ह,ै और ऐसा रजिस्ट्रीकृत पर्ाावरण लेखा परीिक आवेिक र्ा अजधभोगी से जनर्ंत्रण उपकरण र्ा प्रणाजलर्ों र्ा उसके दकसी 

भाग से संबंजधत कोई र्ोिना, जवजनिेि र्ा अन्द्र् डार्ा प्रस्ट्तुत करने की अपेिा कर सकता ह,ै जिसे वह आवश्र्क समझता ह।ै 

(4) उप पैरा (1) में जनर्िाष्ट अजधकारी आवेिक के दकसी भी पररसर का िौरा करने से पहल ेआवेिक को ऐसा करने के अपन े

आिर् की सूचना िगेा। 

(5) आवेिक ऐसे अजधकारी को सभी सूचनाएं िेगा तथा जनरीिण के जलए सभी सुजवधाएं उपलब्ध कराएगा, िो दक र्थोजचत 

रूप से आवश्र्क हों। 
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(6) राज्र् बोडा को इस दििाजनिेि द्वारा र्ा इसके अंतगात प्रित्त कृत्र्ों सजहत अपने दकसी कृत्र् को करने में सिम बनाने के 

प्रर्ोिन के जलए, राज्र् बोडा पर्ाावरण लेखा परीिा जनर्म, 2025 तथा समर्-समर् पर इसके संिोधनों के अनुसार 

रजिस्ट्रीकृत पर्ाावरण लेखा परीिक को जनर्ुि कर सकता ह।ै 

(7) राज्र् सरकार/संघ राज्र् िेत्र प्रिासन र्ा संबंजधत स्ट्थानीर् जनकार् द्वारा जवजधवत अजधसूजचत औद्योजगक सम्पिा र्ा 

औद्योजगक िेत्र में जस्ट्थत सूक्ष्म और लघु इकाइर्ों के जलए, स्ट्थापना की सहमजत, संबंजधत पररर्ोिना प्रस्ट्तावक द्वारा प्ररूप-I 

में स्ट्व-प्रमाजणत आवेिन प्रस्ट्ततु दकए िाने के पश्चात प्रिान की गई मानी िाएगी।" 

 7. उि दििा-जनिेिों में, पैरा 7 के स्ट्थान पर जनम्नजलजखत परैा रखा िाएगा, अथाात:् - 

“7. खतरनाक एवं अन्द्र् अपजिष्टों के जलए समेदकत सहमजत एवं प्राजधकरण: पर्ाावरण (संरिण) अजधजनर्म, 1986 के अधीन 

अजधसूजचत जवजभन्न अपजिष्ट प्रबंधन जनर्मों के अधीन प्राजधकरण के साथ-साथ अजधजनर्म की धारा 21 के अधीन सहमजत 

प्रिान करने के जलए एकल चरणीर् प्रदक्रर्ा अपनाई िाएगी, िैसा भी लाग ूहो।” 

8. उि दििा-जनिेिों में, परैा 8 में, उप-परैा (1) में, सारणी में, - 

 (i) क्रम संख्र्ा 1 के समि, स्ट्तभं (2) में, "र्ा इनकार" िब्ि को हर्ा दिर्ा िाएगा; 

(ii) क्रम संख्र्ा 3 तथा उससे संबंजधत प्रजवजष्टर्ों के समि, जनम्नजलजखत क्रम संख्र्ा तथा प्रजवजष्टर्ााँ रखी िाएंगी, अथाात:्- 

 (1) (2) (3) (4) (5) 

"3 जवस्ट्तार र्ा संिोधन के 

जलए संचालन की 

सहमजत िेना र्ा न िेना 

90 60 30" 

 

9. उि दििा-जनिेिों में पैरा 9 के स्ट्थान पर जनम्नजलजखत पैरा रखा िाएगा, अथाात्:- 

“9. स्ट्थान के चर्न की प्रदक्रर्ा – दकसी स्ट्थान पर नई औद्योजगक इकाई स्ट्थाजपत करन ेसे संबंजधत जवजिष्ट और/र्ा सामान्द्र् 

ितें, पर्ाावरण मंिूरी (ईसी) की आवश्र्कता वाली औद्योजगक इकाई के मामले में, कें द्रीर्/राज्र् स्ट्तर पर संबंजधत जविेषज्ञ 

मूल्र्ांकन सजमजत (ईएसी) द्वारा और अन्द्र् मामलों में संबंजधत राज्र् बोडा द्वारा, िमीन पर साइर् की जस्ट्थजत के मद्दनेिर 

उपर्ुि पर्ाावरण सुरिा उपार्ों और/र्ा िमन उपार्ों के साथ लाग ूकी िाएंगी।” 

10. उि दििा-जनिेिों के पैरा 10 में,- 

(i) उप पैरा (4) के स्ट्थान पर जनम्नजलजखत उप पैरा रखा िाएगा, अथाात्: - 

“(4) सहमजत के जलए आवेिन की प्राजप्त पर, राज्र् बोडा अपने दकसी अजधकारी को आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन 

दकसी स्ट्थान र्ा पररसर का िौरा करन ेऔर जनरीिण करन े के जलए प्रजतजनर्ुि कर सकता ह,ै तादक आवेिन में िी गई 

जवजिजष्टर्ों की सत्र्ता र्ा अन्द्र्था की पुजष्ट की िा सके र्ा ऐसी और जवजिजष्टर्ां र्ा िानकारी अजभप्राप्त की िा सके, िो ऐसे 

अजधकारी की रार् में आवश्र्क हैं र्ा संबद्ध पररर्ोिना प्रस्ट्तावक आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन दकसी स्ट्थान 

र्ा पररसर का िौरा करन ेके जलए, आवेिन में िी गई जवजिजष्टर्ों की सत्र्ता र्ा अन्द्र्था की पजुष्ट करन ेके जलए र्ा ऐसी और 

जवजिजष्टर्ां र्ा िानकारी अजभप्राप्त करने के जलए, िो ऐसे रजिस्ट्रीकृत पर्ाावरण लेखा परीिक की रार् में आवश्र्क हैं, 

रजिस्ट्रीकृत पर्ाावरण लेखा परीिक की सेवाए ंले सकता ह।ै” 

(ii) उप परैा (5) में, "उप पैरा (4) के अधीन" िब्िों, कोष्ठकों तथा अंक, के स्ट्थान पर"  र्थाजस्ट्थजत  राज्र् बोडा द्वारा प्रजतजनर्िु 

अजधकारी द्वारा र्ा पररर्ोिना प्रस्ट्तावक द्वारा जनर्िु रजिस्ट्रीकृत पर्ाावरण लेखा परीिक द्वारा," िब्ि रखे  िाएगंे ।   

(iii ) उप-पैरा (6) के पश्चात जनम्नजलजखत उप-परैा अतंःस्ट्थाजपत दकर्ा िाएगा, अथाात्:- 

“ (7) राज्र् सरकार र्ा संघ राज्र् िेत्र प्रिासन र्ा संबद्ध स्ट्थानीर् जनकार् द्वारा सम्र्कतः अजधसूजचत औद्योजगक संपिाओं 

र्ा औद्योजगक िेत्र में अवजस्ट्थत सूक्ष्म और लघु इकाइर्ों के जलए, स्ट्थापना की सहमजत, संबद्ध पररर्ोिना प्रस्ट्तावक द्वारा 

प्ररूप-I में स्ट्व-प्रमाजणत आवेिन प्रस्ट्ततु दकए िान ेके पश्चात अनुित्त की गई मानी िाएगी।” 

 11. उि दििा-जनिेिों के परैा 11 में,- 

(i) उप-पैरा (3) के स्ट्थान पर जनम्नजलजखत उप-पैरा रखा िाएगा, अथाात्: - 
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“(3) सहमजत के जलए आवेिन की प्राजप्त पर, राज्र् बोडा अपने दकसी अजधकारी को आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन 

दकसी स्ट्थान र्ा पररसर का िौरा करन ेऔर जनरीिण करन ेके जलए प्रजतजनर्ुि कर सकता ह,ै आवेिन में िी गई जवजिजष्टर्ों 

की सत्र्ता र्ा अन्द्र्था की पुजष्ट करने के जलए र्ा ऐसी और जवजिजष्टर्ां र्ा िानकारी अजभप्राप्त करने के जलए, िो ऐसे अजधकारी 

की रार् में आवश्र्क हैं, र्ा संबद्ध पररर्ोिना प्रस्ट्तावक आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन दकसी स्ट्थान र्ा पररसर 

का िौरा करने, आवेिन में िी गई जवजिजष्टर्ों की सत्र्ता र्ा अन्द्र्था की पुजष्ट करन ेके जलए र्ा ऐसी और जवजिजष्टर्ां र्ा 

िानकारी प्राप्त करने के जलए, िो ऐसे रजिस्ट्री पर्ाावरण लेखा परीिक की रार् में आवश्र्क हैं, रजिस्ट्रीकृत पर्ाावरण लेखा 

परीिक की सेवाए ंले सकता ह।ै”; 

(ii) उप-परैा (4) में, "उप-अनुच्छेि (3) के अधीन " िब्िों, कोष्ठकों तथा अंको के स्ट्थान पर " र्थाजस्ट्थजत राज्र् बोडा द्वारा 

प्रजतजनर्ुि अजधकारी द्वारा र्ा पररर्ोिना प्रस्ट्तावक द्वारा जनर्िु रजिस्ट्रीकृत पर्ाावरण लेखा परीिक द्वारा” , प्रजतस्ट्थाजपत  

दकए िाएंगे । 

(iii) उप  -पैरा (6) का लोप दकर्ा िाएगा। 

12. उि दििा-जनिेिों में पैरा 12 का लोप दकर्ा िाएगा। 

13. उि दििा-जनिेिों के पैरा 13 में ,- 

(i) उप परैा (1) में, "र्ा सहमजत की समाजप्त पर  ,र्दि जिन ितों के अधीन सहमजत िी गई थी, वे पूरी नहीं होने पर नवीनीकरण 

करने से इंकार कर सकेगा" िब्िों के स्ट्थान पर “र्दि जिन ितों के अधीन सहमजत िी गई थी वे पूरी नहीं हो सके” िब्ि रखे 

िाएंगे l 

(ii) उप-पैरा (2) में, खंड (ix) में, “दकसी भी फीस ” िब्िों के स्ट्थान पर, “दकसी भी जवजहत फीस” िब्ि रखा िाएगा।  

14. उि दििा-जनिेिों में, परैा 16 के स्ट्थान पर जनम्नजलजखत परैा रखा िाएगा, अथाात्:-  

“16. इन दििा-जनिेिों के कार्ाान्द्वर्न के जलए पोर्ाल.- (1) केन्द्द्रीर् बोडा, राज्र् बोडों के परामिा से, इन दििा-जनििेों के 

प्रर्ोिनों के जलए, इन दििा-जनिेिों की अजधसूचना की तारीख से  अजधमानतः छह मास के भीतर, तथा एक वषा की अवजध 

समाप्त होने से पूवा एक ऑनलाइन पोर्ाल जवकजसत करेगा। 

(2) पोर्ाल प्रचालनीर् होन ेके पश्चात, अजधजनर्म की धारा 21 के अधीन सहमजत अनुित्त करने, सत्र्ापन, स्ट्थल जनरीिण, 

अस्ट्वीकृजत र्ा रद्दकरण के जलए सभी आवेिनों पर, सभी राज्र्ों तथा संघ राज्र् िेत्रों में केवल ऐसे पोर्ाल के माध्र्म से ही 

कारावाई की िाएगी तथा उनका जनपर्ारा दकर्ा िाएगा। 

(3) िब तक पोर्ाल प्रचालनीर् नहीं हो िाता, तब तक अजधजनर्म की धारा 21 के अधीन सहमजत अनुित्त करने के जलए 

आवेिन, जिसमें सत्र्ापन, स्ट्थल जनरीिण, अस्ट्वीकृजत र्ा रद्दकरण िाजमल ह,ै इन दििाजनिेिों के अनुसार जवद्यमान व्यवस्ट्था 

के माध्र्म से कारावाई की िा सकती ह।ै 

(4) पोर्ाल इन दििा-जनिेिों के प्रबंधन और कार्ाान्द्वर्न के संबंध में एकल बबंि ुडार्ा संग्रह के रूप में कार्ा करेगा। 

(5) केन्द्द्रीर् बोडा , स्ट्थापना और  प्रचालन की सहमजत के जलए आवेिनों के साथ प्राप्त फीस का पांच प्रजतित सेवा िलु्क के रूप 

में प्रभाररत  कर सकेगा, जिसे अजधजनर्म की धारा 33 के अनुसार केन्द्द्रीर् प्रिषूण जनर्ंत्रण बोडा की जनजध में िमा दकर्ा 

िाएगा।“ 

 15. उि दििा-जनिेिों की, पहली अनुसूची में, - 

(i) "प्ररूप 2" में, "र्ा सहमजत के नवीनीकरण र्ा " िब्िों का लोप दकर्ा िाएगा। 

(ii)  भाग  क  : साधारण की क्रम सं   1.2  की प्रजवजष्टर्ों   “जवस्ट्तार/नवीनीकरण/ जवजधमान्द्र्ता जवस्ट्तार  / अंतरण” के स्ट्थान 

पर,“जवस्ट्तार/ अंतरण” प्रजवजष्टर्ां रखी िाएंगी। 

(iii) पैरा -3  ,उप-िीषाक " स्ट्थापना  करने की सहमजत   /  जवस्ट्तार और नवीनीकरण के जलए सहमजत, र्था  लागू की अनुपालन 

ररपोर्ा  "  के स्ट्थान पर  "स्ट्थापना करन ेकी सहमजत  /  जवस्ट्तार के जलए सहमजत , र्था लागू की अनुपालन ररपोर्ा  " िब्ि रखे 

िाएंगे । 

16. उि दििा-जनिेिों की, िसूरी अनुसूची में,- 

(i) परैा क में, उप-परैा 1 में, खंड (छ) के पश्चात जनम्नजलजखत रर्प्पण अतंःस्ट्थाजपत दकर्ा िाएगा, अथाात्: - 
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“रर्प्पण: - “पूंिी जवजनधान” से अजभप्रेत ह ैजस्ट्थर आजस्ट्तर्ां िैसे दक ज़मीन, भवन जिसमें स्ट्र्ाफ क्वार्ार, गसे्ट्र् हाउस आदि 

िाजमल हैं, औद्योजगक पररसर (र्ा) र्ाउनजिप, संर्ंत्र और मिीनरी र्ा उपस्ट्कर में दकर्ा गर्ा जवजनधान, जिसमें जबना अविर्ों 

के प्रिषूण जनर्ंत्रण पर जवजनधान की लागत िाजमल ह।ै रबनगं प्रचालन और रखरखाव लागत और िसूरे रािस्ट्व व्यर् इस हडे 

में िाजमल नहीं होंगे। पटे्ट की ज़मीन और/र्ा भवन र्ा दकसी िसूरी आजस्ट्तर्ों में चलने वाले उद्योग के मामले में, वार्षाक पट्टा 

मूल्र् का िस गनुा पूंिी जवजनधान में ज़मीन की लागत (र्ा) संपजत्त/ज़मीन की गाइडेंस वैल्र्,ू िो भी अजधक हो, के समतलु्र् 

माना िाएगा।” 

(ii) पैरा ग में, “पैरा 4(3) में िी गई सहमजत के अनुसार” िब्िों, आंकडों और कोष्ठकों के स्ट्थान पर, “इन दििा-जनिेिों के पैरा 

5 के उप-पैरा (1) के अनुसार” िब्ि, आंकडे और कोष्ठक रखे िाएंगे । 

[फा. सं. क्रू्-15012/2/2022-सीपीडब्लू/ई-240803] 

नीलेि कुमार साह, संर्ुक् त सजचव 

 रर्प्पण:- मलु दििाजनिेि भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (i) में  संख्र्ा सा. का. जन. 84(अ),  

तारीख 29 िनवरी , 2025 द्वारा प्रकाजित हुए।  

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 23rd January, 2026 

 G.S.R. 62(E).— In exercise of the powers conferred by section 21A of the Air (Prevention and Control of 

Pollution) Act, 1981 (14 of 1981), the Central Government, after consultation with Central Pollution Control Board, 

hereby makes the following amendments in the guidelines of the Government of India, Ministry of Environment, Forest 

and Climate Change published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number 

G.S.R. 84(E) , dated 29th January, 2025, (hereinafter referred to as the said guidelines), namely:- 

1. Short title and commencement. – (1) These guidelines may be called the Control of Air Pollution (Grant, Refusal or 

Cancellation of Consent) Amendment Guidelines, 2026. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the said guidelines, in paragraph 2,- 

(i) in sub-paragraph (1), after clause (b), following clause shall be inserted, namely: - 

"(ba) 'Registered Environment Auditor', means Environment Auditor as defined under the Environment Audit Rules, 

2025;"; 

(ii) after clause (e), the following clause shall be inserted, namely: - 

"(ea) 'online portal', means the unified consent and authorization management portal;"; 

(iii) for sub-paragraph (i), the following sub-paragraph shall be substituted, namely: - 

"(2) The words and expression used but not defined in these guidelines and defined in the Act or rules shall have the 

meaning respectively assigned to them in Act and rules." 

3.   In the said guidelines, for paragraph 3, the following paragraph shall be substituted, namely: - 

"3. Form of application for consent and fees. - Every application for consent to establish or operate an industrial plant 

under section 21 of the Act shall be made in the Form set out under the First Schedule and shall contain the particulars 

of the industrial plant and such other particulars as set out in the Form and also shall be accompanied by the fee as 

specified by state government or Union territory Administration, as the case may be in accordance with provisions of 

para 5 of these guidelines."; 

4. In the said guidelines, in paragraph 4, for sub-paragraph (3), the following sub-paragraph shall be substituted, 

namely:- 

“(3) Once granted, the consent to operate shall continue to remain valid till it is cancelled in accordance with the 

provisions of paragraph 13 of these guidelines”; 

 5.  In the said guidelines, in paragraph 5, - 

(i) for sub-paragraph (1), the following sub-paragraph shall be substituted, namely:- 

“(1) The State Government or Union territory Administration may determine one-time fee for consent to operate for  

any duration of period of 5 to 25 years as may be applied for by the Project Proponent:  

Provided that the Project Proponent shall have to pay such fee for further extension of period from 5 to 25 years,  

after the expiry of such period for which one-time fee has been paid earlier.”; 
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(ii) in sub-paragraph (2), for the words "the State Government", the words "the State Government in consultation with 

State Board" shall be substituted.; 

 6. In said guidelines, for paragraph 6, the following paragraph shall be substituted, namely: - 

“6. Procedure for making enquiry on application for consent.-(1) On receipt of an application for consent, the State 

Board may depute any of its officers to visit and inspect any place or premises under the control of the applicant or the 

occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for obtaining such 

further particulars or information, which in the opinion of such officer are essential or the concerned Project Proponent 

may engage the services of Registered Environment Auditor for visiting any place or premises under the control of the 

applicant or the occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for 

obtaining such further particulars or information, which in the opinion of such Registered Environment Auditor are 

essential.  

(2) The officer of the State Board  referred to in sub-paragraph (1), for that purpose, may inspect any place or premises 

where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location within the premises 

are discharged, and such officer may require the applicant or the occupier to furnish to him any plans, specifications or 

other data relating to control equipment or systems or any part thereof that he considers necessary. 

(3) The Registered Environment Auditor referred to in sub-paragraph (1), for that purpose, may visit any place or 

premises where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location within the 

premises are discharged, and such Registered Environment Auditor may require the applicant or the occupier to furnish 

to him any plans, specifications or other data relating to control equipment or systems or any part thereof that he 

considers necessary. 

(4) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the applicant, give notice to 

the applicant of his intention to do so. 

(5) The applicant shall furnish to such officer all information and provide all facilities for inspection as reasonably may 

be necessary. 

(6) For the purpose of enabling a State Board to perform any of its functions including the functions conferred on it by 

or under this guideline, the State Board may engage Registered Environment Auditor in accordance with the 

Environment Audit Rules, 2025, and its amendments from time to time. 

(7)  For Micro and Small units located in Industrial Estates or Industrial area duly notified by the State Government / 

Union Territory Administration or the concerned local body, consent to establish shall be deemed to be granted once 

the self-certified application is submitted in Form-I by the concerned Project Proponent."; 

 7.         In the said guidelines, for paragraph 7, the following paragraph shall be substituted, namely: - 

“7. Consolidated Consent and Authorization for Hazardous and Other Wastes: - A single-step procedure shall be adopted 

for granting consent under section 21 of the Act along with authorization under various Waste Management Rules 

notified under the Environment (Protection) Act, 1986, as may be applicable.”; 

8.  In the said guidelines, in paragraph 8, in sub-paragraph (1), in the Table, - 

 (i) against the Sl. No.1, in column (2), the words “or refusal” shall be omitted; 

(ii) against the Sl No.3 and entries relating thereto, the following Sl. No. and entries shall be substituted, namely: - 

  

 (1) (2) (3) (4) (5) 

"3 Grant or refusal of 

consent to operate 

for expansion or 

amendment 

90 60 30" 

9. In the said guidelines, for paragraph 9, the following paragraph shall be substituted, namely: - 

“9. Procedure for selection of location – Specific and /or General conditions related to establishing a new industrial unit 

at a location along with the appropriate environment safeguards and/ or mitigation measures, in view of site condition 

on the ground shall be imposed, in the case of an industrial unit requiring Environment Clearance (EC), by the concerned 

Expert Appraisal Committee (EAC) at the Central /State level, and in other cases, by the concerned State Board.”. 

10. In the said guidelines, in paragraph 10, - 

(i) for sub-paragraph (4), the following sub-paragraph shall be substituted, namely: -  

“(4) On receipt of an application for consent, the State Board may depute any of its officers to visit and inspect any 

place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the 

particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of 

such officer are essential or the concerned Project Proponent may engage the services of Registered Environment 

Auditor for visiting any place or premises under the control of the applicant or the occupier, for verifying the correctness 

or otherwise of the particulars furnished in the application or for obtaining such further particulars or information, which 

in the opinion of such Registered Environment Auditor are essential.” 
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(ii) in sub-paragraph (5), after the words, brackets and figure" sub-paragraph (4)", the words “by the officer deputed by 

the State Board or by the Registered Environment Auditor engaged by the Project Proponent, as the case may be” shall 

be inserted.  

(iii) after sub-paragraph (6), the following sub-paragraph shall be inserted, namely: - 

“(7) For Micro and Small units located in Industrial Estates or Industrial area duly notified by the State Government  or 

Union territory Administration or the concerned local body, consent to establish shall be deemed to be granted once the 

self-certified application is submitted in Form-I by the concerned Project Proponent.”. 

 11.  In the said guidelines, in paragraph 11, – 

(i) for sub-paragraph (3), the following sub-paragraph shall be substituted, namely: - 

“(3) On receipt of an application for consent, the State Board may depute any of its officers to visit and inspect any 

place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the 

particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of 

such officer are essential or the concerned Project Proponent may engage the services of Registered Environment 

Auditor for visiting any place or premises under the control of the applicant or the occupier, for verifying the correctness 

or otherwise of the particulars furnished in the application or for obtaining such further particulars or information, which 

in the opinion of such Registered Environment Auditor are essential."; 

(ii) in sub-paragraph (4), after the words, brackets and figure" sub-paragraph (3)", the words “by the officer deputed by 

the State Board or by the Registered Environment Auditor engaged by the Project Proponent, as the case may be” shall 

be inserted.  

(iii) sub- paragraph (6) shall be omitted. 

12.  In the said guidelines, paragraph 12 shall be omitted. 

13.  In said guidelines, in paragraph 13,- 

(i) in sub-paragraph (1), the words "or refuse the renewal of the consent expiry", shall be omitted.  

(ii) in sub-paragraph (2), in clause (ix), for the words “non-payment of any fee,”, the words “non-payment of any 

prescribed fee,” shall be substituted.  

 14. In said guidelines, for paragraph 16, the following paragraph shall be substituted, namely:-  

 "16. Portal for implementation of these guidelines. -(1) The Central Board, in consultation with the State Boards, shall 

develop an online portal for the purposes of these guidelines, preferably within six months, and not later than one year 

from the date of notification of these guidelines.  

(2) After the portal is operational, all applications for grant of consent under section 21 of the Act, verification, site 

inspection, refusal or cancellation, shall be processed and disposed of only through such portal, in all states and union 

territories. 

 (3) Till the portal becomes operational, applications for grant of consent under section 21 of the Act, including 

verification, site inspection, refusal or cancellation may be processed through the existing arrangement in accordance 

with these guidelines.  

(4) The portal shall act as a single point data repository with respect to management and implementation of these 

guidelines. 

 (5) The Central Board may charge five per cent of the fee received with applications for consent to establish and operate, 

as service fee which shall be credited to the fund of the Central Pollution Control Board in accordance with the section 

33 of the Act.". 

 15. In said guidelines, in FIRST SCHEDULE,- 

(i)  in "FORM II", the words "or renewal of consent" shall be omitted. 

(ii) in PART A: GENERAL, against S. No. 1.2, for the entries "Expansion/Renewal/ Validity Extension/ Transfer",  

the entries "Expansion/ Transfer", shall be substituted. 

(iii)   under sub-heading “Mandatory Documents to be enclosed for grant of Consent to Operate”, in paragraph 3,  

the words " and renewal" shall be omitted. 

 16. In  said guidelines, in THE SECOND SCHEDULE,- 

(i) in paragraph A, in sub-paragraph 1, after clause (g) the following Note shall be inserted, namely: - 
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“Note: -" Capital Investment” means the investment made on fixed assets i.e. Land, Buildings including Staff Quarters, 

Guest House etc. within industrial premises (or) townships, plants and machinery or equipment including the cost of 

investment on pollution control without depreciation. The running Operation and Maintenance cost and other revenue 

expenditure shall not be included under this head. In case of an industry operating in lease land and / or building or any 

other assets, ten times the annual lease value is to be taken as equivalent as land cost in Capital Investment (or) Guidance 

Value of property / land, whichever is higher.”. 

(ii) in paragraph C, for the words, figures and brackets “of consent as given in para 4(3)” the words, brackets and figures 

“in accordance with sub-paragraph (1) of paragraph 5 of these guidelines.”. 

 

[F. No. Q-15012/2/2022-CPW/e-240803] 

NEELESH KUMAR SAH, Jt. Secy.  

  

Note:- The principal guidelines was published in Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 

vide number G.S.R 84 (E), dated 29th January, 2025.  
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (i)   

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 
 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 23 िनवरी, 2026 

 सा.का.जन. 63(अ).— कें द्रीर्  सरकार,  िल (प्रिषूण जनवारण और जनर्ंत्रण) अजधजनर्म, 1974 (1974 का 6) की 

धारा 27 क द्वारा प्रित्त िजिर्ों का प्रर्ोग करते हुए, केन्द्द्रीर् प्रिषूण जनर्ंत्रण बोडा के परामिा के पश्चात, िो भारत के रािपत्र, 

असाधारण, भाग 2, खण्ड 3, उपखण्ड ( i ) में संख्र्ा सा.का.जन.  85 (ई), दिनांक 30 िनवरी, 2025 के अनुसार प्रकाजित 

दकर् ेगर् ेथ,े (जिन्द्हें इसमें इसके पश्चात उि दििा-जनिेि कहा गार्ा हो), भारत सरकार, पर्ाावरण, वन और िलवार् ु

पररवतान मंत्रालर् के दििा-जनििेों में जनम्नजलजखत संिोधन करती ह,ैअथाात:्- 

1. संजिप्त नाम  और प्रारंभ.- (1) इन दििा-जनिेिों का  सजंिप्त नाम िल प्रिषूण जनर्ंत्रण (सहमजत प्रिान करना, अस्ट्वीकार 

करना र्ा रद्द करना) संिोधन दििा-जनिेि, 2026 ह।ै 

(2) रे् रािपत्र में प्रकािन की तारीख से लागू होंगे । 

2. उि दििा-जनिेिों के पैरा 2 में,- 

( i ) उप पैरा (1) में, खंड (ख) के पश्चात जनम्नजलजखत खंड अंतःस्ट्थाजपत दकर्ा िाएगा, अथाात:्- 

( ख.क.) 'रजिस्ट्रीकृत पर्ाावरण लेखा परीिक' से पर्ाावरण लेखा परीिा जनर्म, 2025 के अतंगात पररभाजषत पर्ाावरण लेखा 

परीिक अजभप्रते ह;ै"; 

(ii) खंड (ङ) के पश्चात जनम्नजलजखत खंड अंतःस्ट्थाजपत दकर्ा िाएगा, अथाात्:- 

स.ं   62] नई दिल्ली, मगंलवार, िनवरी  27, 2026/माघ  7, 1947  

No. 62] NEW DELHI, TUESDAY,  JANUARY 27, 2026/MAGHA  7, 1947  

सी.जी.-डी.एल.-अ.-27012026-269603
CG-DL-E-27012026-269603
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"( ङअ ) 'ऑनलाइन पोर्ाल' स ेएकीकृत सहमजत और प्राजधकरण प्रबंधन पोर्ाल अजभप्रेत ह;ै"; 

(iii) उप परैा ( i ) के स्ट्थान पर जनम्नजलजखत उप परैा रखा िाएगा, अथाात्: - 

"(2) उन िब्िों और पिो के, िो इससे प्रर्ुि ह ै दकन्द्तु पररभाजषत नहीं दकए गए और अजधजनर्म र्ा जनर्मों में पररभाजषत 

ह ै वही अथा होगा िो उन्द्हें अजधजनर्म और जनर्मों में क्रमिः दिए गए ह।ै" 

3.उि दििा-जनिेिों के परैा 3 में जनम्नजलजखत परैा रखा िाएगा, अथाात्:- 

"3. सहमजत तथा िलु्क के जलए आवेिन का प्ररूप. -  अजधजनर्म की धारा 25 के अधीन औद्योजगक संर्ंत्र की स्ट्थाजपत करन े

र्ा प्रचाजलत करने के जलए सहमजत हतेु प्रत्र्ेक आवेिन पहली अनुसूची के अधीन जनधााररत प्ररूप में दकर्ा िाएगा और उसमें 

औद्योजगक संर्ंत्र का जववरण अंतजवष्ट्र  दकर्ा िाएगा  और प्ररूप में जनधााररत अन्द्र् जववरण िाजमल होंगे तथा इसके साथ 

र्थाजस्ट्थजत राज्र् सरकार र्ा संघ राज्र् िेत्र प्रिासन द्वारा, इन दििा-जनिेिों के पैरा 5 के उपबंधों के अनुसार जनर्िाष्ट िलु्क 

भी संलग्न होगा।"   

4. उि दििा-जनिेिों में पैरा 4 में उप-परैा (3) के स्ट्थान पर जनम्नजलजखत उप-परैा रखा िाएगा, अथाात:्- 

“(3) एक बार अनुमति तमल जाने पर, पररचालन की सहमति िब िक वैध रहगेी, जब िक कक इसे इन किशा-तनिेशों के परैा 

13 के उपबंधों के अनुसार रद्द नहीं कर दिर्ा िाता”; 

5. उक्त किशा-तनिेशों के पैरा 5 में,- 

( i ) उप-पैरा (1) के स्ट्थान पर जनम्नजलजखत उप परैा रखा िाएगा, अथाात्:- 

“ (1) राज्र् सरकार र्ा संघ राज्र् िेत्र प्रिासन 5 से 25 वषा की दकसी भी अवजध के जलए प्रचालन की सहमजत हतेु एकमुश्त 

िुल्क अवधाररत कर सकता ह,ै िैसा दक पररर्ोिना प्रस्ट्तावक द्वारा आवेिन दकर्ा िा सकता ह:ै 

परंत ुदक पररर्ोिना प्रस्ट्तावक को ऐसी फीस का भुगतान 5 से 25 वषा तक की अवजध के जलए आग ेबढान ेके जलए उस अवजध 

की समाजप्त के पश्चात करना होगा जिसके जलए पहले एकमुश्त िुल्क का भुगतान दकर्ा गर्ा ह।ै” 

(ii) उप पैरा (2) में "राज्र् सरकार" िब्िों के स्ट्थान पर "राज्र् बोडा के परामिा से राज्र् सरकार" िब्ि रखे िाएगंे। 

6. उि दििा-जनिेिों में पैरा 6 के स्ट्थान पर जनम्नजलजखत पैरा रखा िाएगा, अथाात्: - 

"6. सहमजत के जलए आविेन पर िाचं करन ेकी प्रदक्रर्ा.- ( 1) सहमजत के जलए आवेिन प्राप्त होने पर, राज्र् बोडा अपन ेदकसी 

अजधकारी को आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन दकसी स्ट्थान र्ा पररसर का िौरा करने और जनरीिण करने के 

जलए, आवेिन में िी गई जववरणों की सत्र्ता र्ा अन्द्र्था की पुजष्ट करन ेके जलए र्ा ऐसे अजतररि जववरण र्ा िानकारी प्राप्त 

करन ेके जलए, िो ऐसे अजधकारी की रार् में आवश्र्क हैं, प्रजतजनर्ुि कर सकता ह ैर्ा संबंजधत पररर्ोिना प्रस्ट्तावक आवेिक 

र्ा अजधभोगी के जनर्ंत्रण के अधीन दकसी स्ट्थान र्ा पररसर का िौरा करने, आवेिन में दिए गए जववरणों की सत्र्ता र्ा 

अन्द्र्था की पुजष्ट करन ेके जलए र्ा ऐसे अजतररि जववरण र्ा िानकारी प्राप्त करन ेके जलए, िो ऐसे रजिस्ट्रीकृत पर्ाावरण 

लेखा परीिक की रार् में आवश्र्क हैं, रजिस्ट्रीकृत पर्ाावरण लखेा परीिक की सेवाए ंले सकता ह।ै 

(2) उप-पैरा (1) में जनर्िाष्ट राज्र् बोडा का अजधकारी, उस प्रर्ोिन के जलए, दकसी ऐसे स्ट्थान र्ा पररसर का जनरीिण कर 

सकता ह,ै िहां जचमनी से ठोस, तरल र्ा गैसीर् उत्सिान र्ा पररसर के भीतर दकसी भी स्ट्थान से भगोडा उत्सिान जनकलता 

ह,ै और ऐसा अजधकारी आवेिक र्ा अजधभोगी से जनर्ंत्रण उपकरण र्ा प्रणाजलर्ों र्ा उसके दकसी भाग से संबंजधत कोई 

र्ोिना, जवजनिेि र्ा अन्द्र् डार्ा प्रस्ट्तुत करने की आवश्र्कता कर सकता ह,ै जिसे वह आवश्र्क समझता ह।ै 

(3) उप-पैरा (1) में जनर्िाष्ट रजिस्ट्रीकृत पर्ाावरण लेखा परीिक, उस प्रर्ोिन के जलए, दकसी ऐसे स्ट्थान र्ा पररसर का िौरा 

कर सकता ह,ै िहां जचमनी से ठोस, तरल र्ा गैसीर् उत्सिान र्ा पररसर के भीतर दकसी भी स्ट्थान से भगोडा उत्सिान होता 

ह,ै और ऐसा रजिस्ट्रीकृत पर्ाावरण लेखा परीिक आवेिक र्ा अजधभोगी से जनर्ंत्रण उपकरण र्ा प्रणाजलर्ों र्ा उसके दकसी 

भाग से संबंजधत कोई र्ोिना, जवजनिेि र्ा अन्द्र् डेर्ा प्रस्ट्तुत करने की अपिेा कर सकता ह,ै जिसे वह आवश्र्क समझता ह।ै 

(4) उप - पैरा (1) में जनर्िाष्ट अजधकारी आवेिक के दकसी भी पररसर का िौरा करने से पहल ेआवेिक को ऐसा करन ेके अपन े

आिर् की सूचना िगेा। 

(5) आवेिक ऐसे अजधकारी को सभी सूचनाएं िेगा तथा जनरीिण के जलए सभी सुजवधाएं उपलब्ध कराएगा, िो दक र्थोजचत 

रूप से आवश्र्क हों। 
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(6) राज्र् बोडा को इस दििाजनिेि द्वारा र्ा इसके अंतगात प्रित्त कृत्र्ो सजहत अपने दकसी कृत्र् को करने में सिम बनाने के 

प्रर्ोिन के जलए, राज्र् बोडा पर्ाावरण लेखा परीिा जनर्म, 2025 तथा समर्-समर् पर इसके संिोधनों के अनुसार 

रजिस्ट्रीकृत पर्ाावरण लेखा परीिक को जनर्ुि कर सकता ह।ै 

(7) राज्र् सरकार/संघ राज्र् िेत्र प्रिासन र्ा संबंजधत स्ट्थानीर् जनकार् द्वारा जवजधवत अजधसूजचत औद्योजगक सम्पिा र्ा 

औद्योजगक िेत्र में जस्ट्थत सूक्ष्म और लघु इकाइर्ों के जलए, स्ट्थापना की सहमजत, संबंजधत पररर्ोिना प्रस्ट्तावक द्वारा प्ररूप-I 

में स्ट्व-प्रमाजणत आवेिन प्रस्ट्ततु दकए िाने के पश्चात प्रिान की गई मानी िाएगी। 

7. उि दििा-जनिेिों में, परैा 7 के स्ट्थान पर जनम्नजलजखत परैा रखा िाएगा, अथाात्: - 

"7. खतरनाक एवं अन्द्र् अपजिष्टों के जलए समेदकत सहमजत एवं प्राजधकरण: पर्ाावरण (संरिण) अजधजनर्म, 1986 के अधीन 

अजधसूजचत जवजभन्न अपजिष्ट प्रबंधन जनर्मों के अधीन प्राजधकरण के साथ-साथ अजधजनर्म की धारा 25 के अधीन सहमजत 

प्रिान करने के जलए एकल चरणीर् प्रदक्रर्ा अपनाई िाएगी, िैसा भी लाग ूहो।” 

 8. उि दििा-जनिेिों में, पैरा 8 में, उप-परैा (1) में, सारणी में, - 

( i ) क्रम संख्र्ा 1 के समि, स्ट्तभं (2) में, "र्ा इनकार" िब्ि को हर्ा दिर्ा िाएगा; 

(ii) क्रम संख्र्ा 3 तथा उससे संबंजधत प्रजवजष्टर्ों के समि, जनम्नजलजखत क्रम संख्र्ा तथा प्रजवजष्टर्ााँ रखी िाएंगी, अथाात:्- 

(1) (2) (3) (4) (5) 

"3 जवस्ट्तार र्ा संिोधन के 

जलए संचालन की 

सहमजत िेना र्ा न िेना 

90 60 30" 

 

9. उि दििा-जनिेिों में पैरा 9 के स्ट्थान पर जनम्नजलजखत पैरा रखा िाएगा, अथाात्:- 

“9. स्ट्थान के चर्न की प्रदक्रर्ा – दकसी स्ट्थान पर नई औद्योजगक इकाई स्ट्थाजपत करन ेसे संबंजधत जवजिष्ट और/र्ा सामान्द्र् 

ितें, पर्ाावरण मंिूरी (ईसी) की आवश्र्कता वाली औद्योजगक इकाई के मामले में, कें द्रीर्/राज्र् स्ट्तर पर संबंजधत जविेषज्ञ 

मूल्र्ांकन सजमजत (ईएसी) द्वारा और अन्द्र् मामलों में संबंजधत राज्र् बोडा द्वारा, िमीन पर साइर् की जस्ट्थजत के मद्दनेिर 

उपर्ुि पर्ाावरण सुरिा उपार्ों और/र्ा िमन उपार्ों के साथ लाग ूकी िाएंगी।” 

10. उि दििा-जनिेिों के पैरा 10 में,- 

( i ) उप -परैा (4) के स्ट्थान पर जनम्नजलजखत उप परैा रखा िाएगा, अथाात्: - 

“(4) सहमजत के जलए आवेिन की प्राजप्त पर, राज्र् बोडा अपने दकसी अजधकारी को आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन 

दकसी स्ट्थान र्ा पररसर का िौरा करन ेऔर जनरीिण करन े के जलए प्रजतजनर्ुि कर सकता ह,ै तादक आवेिन में िी गई 

जवजिजष्टर्ो की सत्र्ता र्ा अन्द्र्था की पुजष्ट की िा सके र्ा ऐसी और जवजिजष्टर्ा र्ा िानकारी अजभप्राप्त की िा सके, िो ऐसे 

अजधकारी की रार् में आवश्र्क हैं र्ा संबद्ध पररर्ोिना प्रस्ट्तावक आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन दकसी स्ट्थान 

र्ा पररसर का िौरा करन े के जलए, आवेिन में िी गई जवजिजष्टर्ो  की सत्र्ता र्ा अन्द्र्था की पजुष्ट करन ेके जलए र्ा ऐसी और 

जवजिजष्टर्ा र्ा िानकारी अजभप्राप्त करने के जलए, िो ऐसे रजिस्ट्रीकृत पर्ाावरण लेखा परीिक की रार् में आवश्र्क हैं, 

रजिस्ट्रीकृत पर्ाावरण लेखा परीिक की सेवाए ंले सकता ह।ै” 

(ii) उप -पैरा (5) में, "उप परैा (4) के अधीन " िब्िों, कोष्ठकों तथा अंक के स्ट्थान पर " र्थाजस्ट्थजत राज्र् बोडा द्वारा प्रजतजनर्िु 

अजधकारी द्वारा र्ा पररर्ोिना प्रस्ट्तावक द्वारा जनर्िु रजिस्ट्रीकृत पर्ाावरण लेखा परीिक द्वारा िब्ि रखे  िाएगंे ।  

(iii ) उप -पैरा (6) के पश्चात जनम्नजलजखत उप-परैा अतंःस्ट्थाजपत दकर्ा िाएगा, अथाात्:- 

“ (7) राज्र् सरकार र्ा संघ राज्र् िेत्र प्रिासन र्ा संबंध स्ट्थानीर् जनकार् द्वारा सम्र्कतः अजधसूजचत औद्योजगक संपिाओं र्ा 

औद्योजगक िेत्र में अवजस्ट्थत सूक्ष्म और लघु इकाइर्ों के जलए, स्ट्थापना की सहमजत, संबंध पररर्ोिना प्रस्ट्तावक द्वारा  

प्रारूप -I    में स्ट्व-प्रमाजणत आवेिन प्रस्ट्तुत दकए िाने के पश्चात अनुित्त की गई मानी िाएगी।” 

 11. उि दििा-जनिेिों के परैा 11 में,- 

( i ) उप -परैा (3) के स्ट्थान पर जनम्नजलजखत उप परैा रखा िाएगा, अथाात्: - 
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“(3) सहमजत के जलए आवेिन की प्राजप्त पर, राज्र् बोडा अपने दकसी अजधकारी को आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन 

दकसी स्ट्थान र्ा पररसर का िौरा करन ेऔर जनरीिण करने के जलए प्रजतजनर्ुि कर सकता ह,ै आवेिन में िी गई जवजिजष्टर्ों   

की सत्र्ता र्ा अन्द्र्था की पुजष्ट करने के जलए र्ा ऐसी और जवजिजष्टर्ा र्ा िानकारी अजभप्राप्त करने के जलए, िो ऐसे अजधकारी 

की रार् में आवश्र्क हैं, र्ा संबंध पररर्ोिना प्रस्ट्तावक आवेिक र्ा अजधभोगी के जनर्ंत्रण के अधीन दकसी स्ट्थान र्ा पररसर 

का िौरा करने, आवेिन में िी गई जवजिजष्टर्ो  की सत्र्ता र्ा अन्द्र्था की पुजष्ट करन ेके जलए र्ा ऐसी और जवजिजष्टर्ा र्ा 

िानकारी प्राप्त करन ेके जलए, िो ऐसे रजिस्ट्रीकृत पर्ाावरण लेखा परीिक की रार् में आवश्र्क हैं, रजिस्ट्रीकृत पर्ाावरण 

लेखा परीिक की सेवाए ंल ेसकता ह।ै”; 

(ii) उप -पैरा (4) में, "उप-अनुच्छेि (3) के अधीन " िब्िों, कोष्ठकों तथा अंको के स्ट्थान पर “र्थाजस्ट्थजत राज्र् बोडा द्वारा 

प्रजतजनर्ुि अजधकारी द्वारा र्ा पररर्ोिना प्रस्ट्तावक द्वारा जनर्िु रजिस्ट्रीकृत पर्ाावरण लेखा परीिक द्वारा”,  प्रजतस्ट्थाजपत  

दकए िाएंगे । 

(iii) उप  -पैरा (6) का लोप दकर्ा िाएगा। 

12. उि दििा-जनिेिों में पैरा 12 का लोप दकर्ा िाएगा। 

13. उि दििा-जनिेिों के पैरा 13 में ,- 

( i ) उप परैा (1) में, "र्ा सहमजत की समाजप्त पर  ,र्दि जिन ितों के अधीन सहमजत िी गई थी, वे पूरी नहीं होने पर 

नवीनीकरण करने से इंकार कर सकेगा " िब्िों के स्ट्थान पर  "र्दि जिन ितों के अधीन सहमजत िी गई थी, वे परूी नहीं हो 

सके "िब्ि रखे िाएंग े। 

(ii) उप-पैरा (2) में, खंड (ix) में, “दकसी भी फीस ” िब्िों के स्ट्थान पर, “दकसी भी जवजहत फीस” िब्ि रखा िाएगा। 

14. उि दििा-जनिेिों में, परैा 16 के स्ट्थान पर जनम्नजलजखत परैा रखा िाएगा, अथाात्:-  

  "16. इन दििा-जनिेिों के कार्ाान्द्वर्न के जलए पोर्ाल.- (1) केन्द्द्रीर् बोडा, राज्र् बोडों के परामिा से, इन दििा-जनिेिों के 

प्रर्ोिनों के जलए, इन दििा-जनिेिों की अजधसूचना की तारीख से  अजधमानतः छह मास के भीतर, तथा एक वषा की अवजध 

समाप्त होने से पूवा एक ऑनलाइन पोर्ाल जवकजसत करेगा। 

(2) पोर्ाल प्रचालनीर् होन ेके पश्चात, अजधजनर्म की धारा 25 के अधीन सहमजत अनुित्त करने, सत्र्ापन, स्ट्थल जनरीिण, 

अस्ट्वीकृजत र्ा रद्दकरण के जलए सभी आवेिनों पर, सभी राज्र्ों तथा संघ राज्र् िेत्रों में केवल ऐसे पोर्ाल के माध्र्म से ही 

कारावाई की िाएगी तथा उनका जनपर्ारा दकर्ा िाएगा। 

(3) िब तक पोर्ाल प्रचालनीर् नहीं हो िाता, तब तक अजधजनर्म की धारा 25 के अधीन सहमजत अनुित्त करने के जलए 

आवेिन, जिसमें सत्र्ापन, स्ट्थल जनरीिण, अस्ट्वीकृजत र्ा रद्दकरण िाजमल ह,ै इन दििाजनिेिों के अनुसार जवधमान व्यवस्ट्था 

के माध्र्म से कारावाई की िा सकती  ह।ै 

(4) पोर्ाल इन दििा-जनिेिों के प्रबंधन और कार्ाान्द्वर्न के संबंध में एकल बबंि ुडार्ा संग्रह के रूप में कार्ा करेगा। 

(5) केन्द्द्रीर् बोडा , स्ट्थापना और  प्रचालन की सहमजत के जलए आवेिनों के साथ प्राप्त फीस का पांच प्रजतित सेवा िलु्क के रूप 

में प्रभाररत  कर सकेगा, जिसे अजधजनर्म की धारा 36 के अनुसार केन्द्द्रीर् प्रिषूण जनर्ंत्रण बोडा की जनजध में िमा दकर्ा 

िाएगा। 

 15. उि दििा-जनिेिों की, पहली अनुसूची में, - 

( i ) "प्ररूप 2" में, "र्ा सहमजत के नवीनीकरण र्ा"   िब्िों का लोप दकर्ा िाएगा। 

(ii)  भाग  क  :साधारण की क्रम सं   1.2  की   “जवस्ट्तार/नवीनीकरण/ जवजधमान्द्र्ता जवस्ट्तार / अंतरण”  प्रजवजष्टर्ों के स्ट्थान पर, 

“जवस्ट्तार/ अतंरण”  प्रजवजष्टर्ां रखी िाएंगी। 

(iii) पैरा -3  ,उप-िीषाक  "स्ट्थापना  करने की सहमजत   /  जवस्ट्तार और नवीनीकरण के जलए सहमजत, र्था लाग ूकी अनपुालन 

ररपोर्ा “    के स्ट्थान पर   "स्ट्थापना करन ेकी सहमजत /  जवस्ट्तार के जलए सहमजत , र्था लागू की अनुपालन ररपोर्ा“  िब्ि रखे  

िाएंगे । 

 16. उि दििा-जनििेों की, िसूरी अनसुचूी में,- 

(i)   परैा क में, उप-परैा 1 में, खंड (छ) के पश्चात जनम्नजलजखत रर्प्पण अतंःस्ट्थाजपत दकर्ा िाएगा, अथाात्: - 
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“रर्प्पण: - “प ूंजी तवतनधान” से अतिप्रेि ह ैतथिर आजस्ट्तर्ां िैसे दक ज़मीन, िवन तजसमें थटाफ क्वाटटर, गथेट हाउस आकि 

शातमल हैं, औद्योतगक पररसर (या) टाउनतशप, सूंयूंत्र और मशीनरी या उपथकर में दकर्ा गर्ा जवजनधान, तजसमें तबना अवक्षयों 

के प्रि षण तनयूंत्रण पर तवतनधान की लागत िाजमल ह।ै रबनगं प्रचालन और रखरखाव लागत और िसूरे रािस्ट्व व्यर् इस हडे 

में िाजमल नहीं होंगे। पटे्ट की ज़मीन और/या िवन या ककसी ि सरी आतथियों में चलने वाले उद्योग के मामले में, वार्षटक पट्टा 

म ल्य का िस गनुा प ूंजी तवतनधान में ज़मीन की लागि (या) सूंपति/ज़मीन की गाइडेंस वैल्र्,ू जो िी अतधक हो, के समिलु्य 

माना जाएगा।” 

(ii) पैरा ग में, “पैरा 4(3) में िी गई सहमजत के अनुसार ”िब्िों, आंकडों और कोष्ठकों के स्ट्थान पर,  “इन दििा-जनिेिों के परैा 

5 के उप-पैरा (1) के अनुसार”  िब्ि, आंकडे और कोष्ठक रखे िाएंगे । 

[फा. सं. क्य -15012/2/2022-सीपीडब्ल /ई-240803] 

नीलेि कुमार साह, संर्ुक् त सजचव 

 रर्प्पण:- मलु दििाजनििे भारत के रािपत्र, असाधारण, भाग 2, खंड 3, उप-खंड (i) में  संख्र्ा सा. का. जन. 85 (अ),  

तारीख 30 िनवरी , 2025 द्वारा प्रकाजित हुए। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 23rd January, 2026 

 G.S.R. 63(E).— In exercise of the powers conferred by section 27A of the Water (Prevention and Control of 

Pollution) Act, 1974 (6 of 1974), the Central Government, after consultation with Central Pollution Control Board, 

hereby makes the following amendments in the notification of the Government of India, Ministry of Environment, Forest 

and Climate Change published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number 

G.S.R. 85 (E) , dated 30th January, 2025, (hereinafter referred to as the said guidelines), namely:- 

1. Short title and commencement. – (1) These guidelines may be called the Control of Water Pollution (Grant, Refusal 

or Cancellation of Consent) Amendment Guidelines, 2026. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the said guidelines, in paragraph 2, - 

(i) in sub-paragraph (1), after clause (b), following clause shall be inserted, namely: - 

"(ba) 'Registered Environment Auditor', means Environment Auditor as defined under the Environment Audit Rules, 

2025;"; 

(ii) after clause (e), the following clause shall be inserted, namely: - 

"(ea) 'online portal', means the unified consent and authorization management portal;"; 

(iii) for sub-paragraph (i), the following sub-paragraph shall be substituted, namely: - 

"(2) The words and expression used but not defined in these guidelines and defined in the Act or rules shall have the 

meaning respectively assigned to them in Act and rules". 

3.    In the said guidelines, for paragraph 3, the following paragraph shall be substituted, namely: - 

"3. Form of application for consent and fees. - Every application for consent to establish or operate an industrial plant 

under section 25 of the Act shall be made in the Form set out under the First Schedule and shall contain the particulars 

of the industrial plant and such other particulars as set out in the Form and also shall be accompanied by the fee as 

specified by state government or Union territory Administration, as the case may be in accordance with provisions of 

para 5 of these guidelines."; 

4. In the said guidelines, in paragraph 4, for sub-paragraph (3), the following sub-paragraph shall be substituted. 

“(3) Once granted, the consent to operate shall continue to remain valid till it is cancelled in accordance with the 

provisions of paragraph 13 of these guidelines”; 

5.  In the said guidelines, in paragraph 5, - 

(i) for sub-paragraph (1), the following sub-paragraph shall be substituted, namely:- 
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“(1) The State Government or Union territory Administration may determine one-time fee for consent to operate for any 

duration of period of 5 to 25 years as may be applied for by the Project Proponent:  

Provided that the Project Proponent shall have to pay such fee for further extension of period from 5 to 25 years, after 

the expiry of  such period for which one-time fee has been paid earlier.”; 

(ii) in sub-paragraph (2), for the words "the State Government", the words "the State Government in consultation with 

State Board" shall be substituted.; 

6. In said guidelines, for paragraph 6, the following paragraph shall be substituted, namely: - 

“6. Procedure for making enquiry on application for consent.-(1) On receipt of an application for consent, the State 

Board may depute any of its officers to visit and inspect any place or premises under the control of the applicant or the 

occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for obtaining such 

further particulars or information, which in the opinion of such officer are essential or the concerned Project Proponent 

may engage the services of Registered Environment Auditor for visiting any place or premises under the control of the 

applicant or the occupier, for verifying the correctness or otherwise of the particulars furnished in the application or for 

obtaining such further particulars or information, which in the opinion of such Registered Environment Auditor are 

essential.  

(2) The officer of the State Board  referred to in sub-paragraph (1), for that purpose, may inspect any place or premises 

where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location within the premises 

are discharged, and such officer may require the applicant or the occupier to furnish to him any plans, specifications or 

other data relating to control equipment or systems or any part thereof that he considers necessary. 

(3) The Registered Environment Auditor referred to in sub-paragraph (1), for that purpose, may visit any place or 

premises where solid, liquid or gaseous emission from the chimney or fugitive emissions from any location within the 

premises are discharged, and such Registered Environment Auditor may require the applicant or the occupier to furnish 

to him any plans, specifications or other data relating to control equipment or systems or any part thereof that he 

considers necessary. 

(4) The officer referred to in sub-paragraph (1) shall, before visiting any of the premises of the applicant, give notice to 

the applicant of his intention to do so. 

(5) The applicant shall furnish to such officer all information and provide all facilities for inspection as reasonably may 

be necessary. 

(6) For the purpose of enabling a State Board to perform any of its functions including the functions conferred on it by 

or under this guideline, the State Board may engage Registered Environment Auditor in accordance with the 

Environment Audit Rules, 2025, and its amendments from time to time. 

(7)  For Micro and Small units located in Industrial Estates or Industrial area duly notified by the  

State Government / Union Territory Administration or the concerned local body, consent to establish shall be deemed 

to be granted once the self-certified application is submitted in Form-I by the concerned Project Proponent."; 

 7.    In the said guidelines, for paragraph 7, the following paragraph shall be substituted, namely: - 

“7. Consolidated Consent and Authorization for Hazardous and Other Wastes: - A single-step procedure shall be adopted 

for granting consent under section 25 of the Act along with authorization under various Waste Management Rules 

notified under the Environment (Protection) Act, 1986, as may be applicable.”; 

 8.  In the said guidelines, in paragraph 8, in sub-paragraph (1), in the Table, - 

 (i) against the Sl. No.1, in column (2), the words “or refusal” shall be omitted; 

(ii) against the Sl No.3 and entries relating thereto, the following Sl. No. and entries shall be substituted, namely: - 

 

 (1) (2) (3) (4) (5) 

"3 Grant or refusal of 

consent to operate 

for expansion or 

amendment 

90 60 30" 
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9. In the said guidelines, for paragraph 9, the following paragraph shall be substituted, namely: - 

“9. Procedure for selection of location – Specific and /or General conditions related to establishing a new industrial unit 

at a location along with the appropriate environment safeguards and/ or mitigation measures, in view of site condition 

on the ground shall be imposed, in the case of an industrial unit requiring Environment Clearance (EC), by the concerned 

Expert Appraisal Committee (EAC) at the Central /State level, and in other cases, by the concerned State Board.”. 

10. In the said guidelines, in paragraph 10, - 

(i) for sub-paragraph (4), the following sub-paragraph shall be substituted, namely: -  

“(4) On receipt of an application for consent, the State Board may depute any of its officers to visit and inspect any 

place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the 

particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of 

such officer are essential or the concerned Project Proponent may engage the services of Registered Environment 

Auditor for visiting any place or premises under the control of the applicant or the occupier, for verifying the correctness 

or otherwise of the particulars furnished in the application or for obtaining such further particulars or information, which 

in the opinion of such Registered Environment Auditor are essential.” 

(ii) in sub-paragraph (5), after the words, brackets and figure" sub-paragraph (4)", the words “by the officer deputed by 

the State Board or by the Registered Environment Auditor engaged by the Project Proponent, as the case may be” shall 

be inserted.  

(iii) after sub-paragraph (6), the following sub-paragraph shall be inserted, namely: - 

“(7) For Micro and Small units located in Industrial Estates or Industrial area duly notified by the State Government or 

Union territory Administration or the concerned local body, consent to establish shall be deemed to be granted once the 

self-certified application is submitted in Form-I by the concerned Project Proponent.”. 

 11.  In the said guidelines, in paragraph 11, – 

(i) for sub-paragraph (3), the following sub-paragraph shall be substituted, namely: - 

“(3) On receipt of an application for consent, the State Board may depute any of its officers to visit and inspect any 

place or premises under the control of the applicant or the occupier, for verifying the correctness or otherwise of the 

particulars furnished in the application or for obtaining such further particulars or information, which in the opinion of 

such officer are essential or the concerned Project Proponent may engage the services of Registered Environment 

Auditor for visiting any place or premises under the control of the applicant or the occupier, for verifying the correctness 

or otherwise of the particulars furnished in the application or for obtaining such further particulars or information, which 

in the opinion of such Registered Environment Auditor are essential."; 

(ii) in sub-paragraph (4), after the words, brackets and figure" sub-paragraph (3)", the words “by the officer deputed by 

the State Board or by the Registered Environment Auditor engaged by the Project Proponent, as the case may be” shall 

be inserted.  

(iii) sub- paragraph (6) shall be omitted. 

12.  In the said guidelines, paragraph 12 shall be omitted. 

13.  In said guidelines, in paragraph 13,- 

(i) in sub-paragraph (1), the words "or refuse the renewal of the consent expiry", shall be omitted.  

(ii) in sub-paragraph (2), in clause (ix), for the words “non-payment of any fee,”, the words “non-payment of any 

prescribed fee,” shall be substituted.  

14. In said guidelines, for paragraph 16, the following paragraph shall be substituted, namely:-  

 "16. Portal for implementation of these guidelines. -(1) The Central Board, in consultation with the State Boards, shall 

develop an online portal for the purposes of these guidelines, preferably within six months, and not later than one year 

from the date of notification of these guidelines.  

(2) After the portal is operational, all applications for grant of consent under section 25 of the Act, verification, site 

inspection, refusal or cancellation, shall be processed and disposed of only through such portal, in all states and union 

territories. 

 (3) Till the portal becomes operational, applications for grant of consent under section 25 of the Act, including 

verification, site inspection, refusal or cancellation may be processed through the existing arrangement in accordance 

with these guidelines.  

(4) The portal shall act as a single point data repository with respect to management and implementation of these 

guidelines. 
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 (5) The Central Board may charge five per cent of the fee received with applications for consent to establish and operate, 

as service fee which shall be credited to the fund of the Central Pollution Control Board in accordance with the section 

36 of the Act.". 

 15. In said guidelines, in FIRST SCHEDULE, - 

(i)  in "FORM II", the words "or renewal of consent" shall be omitted. 

(ii) in PART A: GENERAL, against S. No. 1.2, for the entries "Expansion/Renewal/ Validity Extension/ Transfer", the 

entries "Expansion/ Transfer", shall be substituted. 

(iii)   under sub-heading “Mandatory Documents to be enclosed for grant of Consent to Operate”, in paragraph 3, the 

words " and renewal" shall be omitted. 

 16. In  said guidelines, in THE SECOND SCHEDULE, - 

(i) in paragraph A, in sub-paragraph 1, after clause (g) the following Note shall be inserted, namely: - 

“Note: -" Capital Investment” means the investment made on fixed assets i.e. Land, Buildings including Staff Quarters, 

Guest House etc. within industrial premises (or) townships, plants and machinery or equipment including the cost of 

investment on pollution control without depreciation. The running Operation and Maintenance cost and other revenue 

expenditure shall not be included under this head. In case of an industry operating in lease land and / or building or any 

other assets, ten times the annual lease value is to be taken as equivalent as land cost in Capital Investment (or) Guidance 

Value of property / land, whichever is higher.”. 

(ii) in paragraph C, for the words, figures and brackets “of consent as given in para 4(3)” the words, brackets and figures 

“in accordance with sub-paragraph (1) of paragraph 5 of these guidelines.”. 

 

[F. No. Q-15012/2/2022-CPW/e-240803] 

NEELESH KUMAR SAH, Jt. Secy.  

  
 

Note: - The principal guidelines were published in Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 

vide number G.S.R 85 (E), dated 30th January, 2025. 
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Central Pollution Control Board

Regional Directorate North East, Shillong

Inspection Report

Name of the Industry:  M/s Aether Alloys LLP, Industrial Growth Center, Niglok-Ngorlung, PO/PS           

Ruskin, East Siang District, Arunachal Pradesh.

Background

Member  Secretary,  Arunachal  Pradesh  State  Pollution  Control  Board,  vide  letter  no.  APSPCB-

298/2018/AALLP/1750-52  dated  05.09.2025,  requested  Central  Pollution  Control  Board,  Regional  

Directorate,  Shillong  to  conduct  site  inspection  as  well  as  Emission  and  Ambient  Air  Quality 

Monitoring at M/s Aether Alloys LLP, Industrial Growth Center, Niglok-Ngorlung, PO/PS Ruskin, East 

Siang  District,  Arunachal  Pradesh  in  order  to  assess  the  present  status  of  compliance  of  

Environmental norms by the unit.

Site Visit

A team of CPCB visited the industry and carried out Emission and Ambient Air Quality Monitoring 

including  noise  monitoring  during  September  23-25,  2025.  The  CPCB  team  comprised  of  the  

following officials;

1. Dr. Shantanu Kr. Dutta, Sc ‘E’

2. Sh. Shiv Kumar Gupta, Sc ‘B’

3. Dr. W. J. Kharbhih, SRF

4. Sh. Mangal Murmu, Field Assistant

Findings and Observations

M/s Aether Alloys LLP is a Ferro Alloy Unit that produces Ferro Silicon (FeSi, Fe 2Si, FeSi2). The unit 

operates two electric submerged arc furnaces of capacity 9.0 MVA each. Quartz, which is the prime  

raw material for a Ferro Silicon Industry, is the mineral ore used in the industry for production of 

Ferro  Silicon.  Low  Ash  Metallurgical  Coke  (LAMC),  Charcoal,  Mill  Scale,  etc.  are  the  other  raw 

materials used by the industry. 

Source of Emission and Control System 

Emission generated from the submerged arc furnaces is the main source of emission in a Ferro Alloy  

Industry. The unit operates a scientifically designed Air Pollution Control Devices (APCD) comprising 

of air cooling system, multi cyclones and bag house system. The APCD, namely gas cleaning plant 

(GCP),  is  designed  and  installed  by  M/s  Thermax  Ltd.,  which  is  a  reputed  OEM  in  the  filed  of  

manufacturing of APCD. It is observed that the GCP is designed to achieve a PM concentration level 

at discharge point at 25mg/Nm3 against the industry specific emission standard of 150mg/Nm3.

The unit has installed pneumatic conveyor system to collect the dust collected from the bag filter  

hopper. A flue dust densifier is also being installed by the unit as a value addition measure for proper  

collection and disposal of flue dust collected through the APCD (Photograph 1). 

The unit has installed a chimney of 40m high, connected to the discharge point of APCD, to release  

the treated emission (Photograph 2). Proper monitoring platform and sampling porthole have been 

provided by the unit.

pg. 1
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Central Pollution Control Board

Regional Directorate North East, Shillong

Emission Monitoring Result

Two (2) emissions samples were collected and analysed from the chimney connected to the GCP. The  

emission monitoring result is tabulated below (Table- 1).

Table 1: Emission concentration

Emission samples Parameter monitored Observed concentration 
(mg/Nm3)

Emission standard 
(mg/Nm3)

Sample 1 Particulate matter 
(PM)

2 150

Sample 2 Particulate matter 
(PM)

2 150

Detailed  monitoring  data  sheet,  published  through  Laboratory  Instrument  Management  System 

(LIMS), as practiced by CPCB, is annexed (Annexure-I).

It is observed that the industry is able to maintain the emission level at a very low level (2mg/Nm 3) 

comparing  to  the emissions  standard (150mg/Nm3)  applicable  to  a Ferro Silicon plant  that  uses 

electric submerged arc furnace.

It is also visually apparent that the emission from the plant, while in operation, is at the lowest level  

(Photographs 3 & 4).

Fugitive Emission and Control 

The raw material feeding point at the electric submerged arc furnace is the main source of fugitive 

emission in a ferro silicon industry.  M/s  Aether Alloys  LLP installed proper coverage around the 

material feeding point of the furnace with efficient suction system to control the fugitive emission  

(Photograph 5). The suction duct is connected to the APCD device without any leakage.

Tapping of molten metal generates fugitive emission in such an industry. However, for the instant 

case, the industry has installed proper fugitive emission control system through efficient suction and 

connecting the ducts to the APCD (Photograph 6).

Ambient Air Monitoring 

M/s Aether Alloys LLP is set up in a premise covering 14.58 acre area and as such it is having enough  

space  to  house  the  raw  material  storage  yard  and  product  storage  yard.  Ambient  Air  Quality 

monitoring (Photograph 7) were caried out in two (2) locations within the industrial premises. It is  

observed that the Ambient Air Quality Standards with respect to PM 2.5, PM 10, SO2 and NO2 were 

well within the National Ambient Air Quality Standards. The following Table-2 includes the measured 

Ambient Air Quality values against National Standards.

pg. 2
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Regional Directorate North East, Shillong

Table 2: Ambient Air Quality

Sampling location Sampling location 
1 -Weigh Bridge 

(27.887706N, 
95.238926E)

Sampling location 
2- Near Oxygen 

Tank (27.887977N, 
95.237642 E)

National 
Standard 

annual average 

National 
Standard daily 

average

PM 2.5 (µg/m3) 8 17 40 60

PM 10 (µg/m3) 16 30.51 60 100

SO2 (µg/m3) 1.23 1.06 50 80

NO2 (µg/m3) 2.85 3.56 40 80

Detailed  monitoring  data  sheet,  published  through  Laboratory  Instrument  Management  System 

(LIMS), as practiced by CPCB, is annexed (Annexure-II).

Sound level monitoring

Sound level was monitored on 24th September, 2025 at five locations inside the plant premises. The 

observed sound level at these locations inside the plant have been tabulated in Table 3 below.

Table-3: Sound level monitoring data

Sl. No. Sampling location Observed values 
(dBA)

Applicable standards 
(dBA)

1. Weigh-bridge (27.88781 N, 95.23883 E) 67.6 75dBA
(day time)

70dBA
(night time)

2. Entrance gate (27.88821 N, 95.23918 E) 59.9

3. Oxygen tank (27.88802 N, 95.23722 E) 64.4

4. Charcoal yard (27.88689 N, 95.23861 E) 64.5

5. Raw material stock yard 
(27.88729 N, 95.23902 E)

58.9

Detailed noise monitoring data is  included in Annexure-III.  It  is  observed that sound level  is  not 

exceeded the National Noise Standard while the plant is in operation.

Comments

It is observed that the industry is well equipped with sophisticated APCD for control of source as well  

as fugitive emission. The Ambient Air Quality as well as Ambient Noise level are also maintained well  

within the respective standards.

-sd-
Shiv Kumar Gupta

Scientist ‘B’
Shantanu kr. Dutta

Scientist ‘E’

pg. 3
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Regional Directorate North East, Shillong

Photographs

Photograph 1: APCD/GCP installed in M/s Aether Alloys LLP

Photograph 2: Chimney of 40m high connected with APCD/GCP

pg. 4
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Photograph 3: The plant is in operation without any visible emission from the chimney

Photograph 4: M/s Aether Alloys LLP

pg. 5
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Central Pollution Control Board

Regional Directorate North East, Shillong

Photograph 5: The furnace is covered to control fugitive emission

Photograph 6: Tapping point of metal is connected with APCD device

pg. 6
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Central Pollution Control Board

Regional Directorate North East, Shillong

Photograph 7: Ambient Air Quality Monitoring
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CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forests & Climate change,

Govt of lndia)
Regional Directorate -North East

CTO Building, Ground Floor, Shillong - 793001
Email: zoshillong cpcb@nic.in

*,
tiFE
L if cstyic f or
Errviro'lrner)t

Noise Monitorinq Report Date. 06-10-2025

Name of the lndustrv: tVI/s Aether Alloy LLP, IGC niglok-ngorlung, East Siang District,

Arunachal Pradesh

Date of Monitoring : 24th September, 2025

Samplinq Location: The noise level at various location inside the premise of the industry is

recorded as mentioned here in under:

S No.

lndu in dB

2 Near Entrance
Gate

59.9

4

5

J Near Oxygen tank 644

Near Charcoal
Store

27 88689 N, 95 23861 E 645

Near raw material 27 88729 N, 95 23902 E 589
st_ockyard

Location (in the
premise of

Latitude, onqitude

b lMandal

Averaqe
Leq. (dB(A))

-64.4
(at daytime)

-62.5 dB
(at night)

75

70

Da /Ni ht nd

*Note. The applicable standard is as per the Noise Pollution (Regulation and Control) Rules,

2000

q-
Dr W.J. Kharbhih

(sRF)

Sh. S K.Gupta

(Scientist'B')

Dr. S.K Dutta

(Regional Director)

Sh

67.627 88781 N, 95 23883 E1 Near Weigh-bridge

27.88821 N, 95 23918 E

27.88802 N,95 23722 E

(Scientist'B')

Observed
Value (Leq

Applicable
Standard*

M
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  Project Name: Aether Alloys Llp

  Project Address: Plot No-11,industrial Growth Centre, Niglok Ngorlung

  Village: Niglok Block: Ruksin

  District: East Siang State: Arunachal Pradesh

  Pin Code:

  Communication Address: Plot No-11,industrial Growth Centre, Niglok Ngorlung, Ruksin, East Siang, 
Arunachal Pradesh - 791102

  Address of CGWB Regional Office : Central Ground Water Board North Eastern Region, Betkuchi, Opposite Isbt,, Nh-
37, Guwahati,, Kamrup Metro, Assam - 781035

1. NOC No.: CGWA/NOC/IND/ORIG/2024/20279 2. Date of Issuence 5/9/2024 5:29:57 PM

3. Application No.: 21-4/120/AR/IND/2024 4. Category:
(GWRE 2023)

Safe

5. Project Status: New Project 6. NOC Type: New

7. Valid from: 09/05/2024 8. Valid up to: 08/05/2027

9. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total

m³/day m³/year m³/day m³/year m³/day m³/year m³/day m³/year

20.00 6000.00

10. Details of ground water abstraction /Dewatering structures

DW DCB BW TW MP MPu DW DCB BW TW MP MPu

Abstraction Structure* 0 0 2 0 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps

11. Ground Water Abstraction/Restoration Charges paid (Rs.): 18000.00

12. Environment Compensation (if applicable) paid (Rs.): 24000.00

13. Number of Piezometers(Observation wells) to be 
constructed/ monitored & Monitoring mechanism.

No. of Piezometers Monitoring Mechanism

Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 1 1 0 0

(भूजल निकासी हेतु æिाčनȅ ŮमाĆ čũ)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

 (Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

Total Existing No.:2 Total Proposed No.:0

भारत सरकार
ÿĕ Ěİƅ मŃũाĕय

ÿĕ सŃसाधन, नदी विकास
õर úŃúा सŃरƗĆ विभाú

कĸȾीय भĳवम ÿĕ ŮावधकरĆ
Government of India 
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

            

18/11, जामिगर�हाêस~�मािनसŃह�रļĄ~�िé�नĉʟी – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in
________________________
čािी�बचाये�– जीवि�बचाये

SAVE WATER - SAVE LIFE Page 35

Annexure-IV 94



Validity of this NOC shall be subject to compliance of the following conditions: 

Mandatory conditions:

1)   Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their 
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate. 

2)   Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year. 

3)   Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to 
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II of the guidelines. 

4)   Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every 
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA 
through the web portal. 

5)   In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August 
and November) in core as well as buffer zones of the mine. 

6)   In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab. 

7)   The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8)   Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to 
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9)   Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions 
of Environment (Protection) Act, 1986.

10)   This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation 
structure/discharge of effluents or any such matter as applicable.

 General conditions:

11)   No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA). 

12)   The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period). 

13)   Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise. 

14)   The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising 
thereupon. 

15)   In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be 
stored and put to beneficial use by the firm. 

16)   Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water. 

17)   Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be 
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any. 

18)   Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.

19)   In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.

20)   This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities. 

21)   The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on 
merits and take decisions independently of the NOC. 

22)   In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking 
over possession of the premises.

23)   This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters. 

24)   Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground 
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures. 

25)   Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per 
CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure III of the guidelines. 

26)   In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects. 

27)   In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting. 

28)   In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid 
contamination of surface water. 

29)   The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be. 
30)   This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable). 
31)   In the self-compliance report, the PP shall submit details of Drilling Agency/ Agencies, which has/ have constructed BW(s)/ TW(s) along with undertaking to the effect that all necessary measures 
have been taken as per directions of Hon’ble Supreme Court provided in Annexure-VII of guidelines dated 24.09.2020 in respect of abandoned/ failed BW(s)/ TW(s)/Piezometer(s), if any. The PP is 
advised to engage registered drilling agency/ agencies. In the event of any mishap/ unfortunate incident due to negligence in taking measures for prevention of accident due to falling in Bore Well, both 
PP and concerned drilling agency shall jointly be held responsible and penal action as per extant Government rules shall be taken. 

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.) 

            

18/11, जामिगर�हाêस~�मािनसŃह�रļĄ~�िé�नĉʟी – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in
________________________
čािी�बचाये�– जीवि�बचाये
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CENTRAL GROUND WATER AUTHORITY
Department of Water Resources, River Development and Ganga Rejuvenation

Ministry of Jal Shakti, Govt. of India

  Receipt
(As per the MoJS guidelines dated 24.09.2020 vide SO No. 3289(E) and amendments dated 29.09.2023 vide SO No. 1509(E))

https://cgwa-noc.gov.in

 Application No,: 21-4/120/AR/IND/2024 Date of Issuence:5/9/2024 5:29:57 
PM

 Name of Firm: AETHER ALLOYS LLP

 AppType Category: Ferrous Metallurgical Steel

 Application Type: Industrial

 PAN/GSTIN No. of Firm/Individual: ABKFA4785D / 12ABKFA4785D1ZL

S
N

Description Amount (Rs.)

1. Application Processing Fee 10000.00

2. Ground Water Abstraction charges
3. Ground Water Restoration charges
4. Environmental Compensation Charges (ECRGW) (Date From  to ) Days- 24000.00

5. Penalty for non-Compliance of NOC conditions
Condition to be mentioned

100000.00

6. Adjustment Charges

7. Rebate 

8. Charges for correction/modification in the existing issued No Objection Certificate

S.No. Description Rate

(i) Change in User ID Rs. 1000

(ii) Change in firm Name Rs. 5000

(iii) Extension of No Objection Certificate Rs. 5000

(iv) Issuance of duplicate No Objection Certificate Rs. 5000

(v) Issuance of corrigendum to No Objection 
Certificate

Rs. 5000

(vi) Any other items/correction etc. Rs. 500

      Rs. Rupees One Lakh Fifty Two Thousand Only 152000.00

 This is an system generated invoice, hence, does not require ink signed.

            

18/11, जामिगर�हाêस~�मािनसŃह�रļĄ~�िé�नĉʟी – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in
________________________
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 Term and conditions:
      
       i.   All disputes are subject to Delhi Jurisdiction.
       ii.   Any complaint in regard to the rates will not be entertained.
                                                                                                                                                                                                        
                                                                                                                                                                                                             Member-Secretary
                                                                                                                                                                                                             CGWA, New Delhi

            

18/11, जामिगर�हाêस~�मािनसŃह�रļĄ~�िé�नĉʟी – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in
________________________
čािी�बचाये�– जीवि�बचाये
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